FORM A

PuUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VADERA TRADELINK

PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Vadera Tradelink Private Limited
2. | Date of incorporation of corporate debtor 28 Feb., 2008
3. | Authority under which corporate debtor is | ROC - Jaipur,
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U52190RJ2008PTC026035
Identification No. of corporate debtor
5. | Address of the registered office and principal | Regd Office: H- 238/239, 2nd Phase (Extn.)
office (if any) of corporate debtor RIICO Industrial Area, Barmer,
Rajasthan - 344001
6. | Insolvency commencement date in respect of | 191" January 2024
corporate debtor
7. | Estimated date of closure of insolvency | 17t July 2024
resolution process
8. | Name and registration number of the | Rishabh Chand Lodha
insolvency professional acting as interim | Regn. No: IBBI/IPA-001/1P/P-01075/2017-
resolution professional 2018/11766
9. | Address and e-mail of the interim resolution | Add: E-5, Basant Vihar, Bhilwara — 311001
professional, as registered with the Board Email: rishabhlodha57@gmail.com
10. | Address and e-mail to be wused for | Add: E-5 Basant Vihar, Bhilwara — 311001
correspondence with the interim resolution | Email: cirp.vadera@gmail.com
professional
11. | Last date for submission of claims 02" February 2024
12. | Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by Not Applicable
the interim resolution professional
13. | Names of Insolvency Professionals identified
to act as Authorised Representative of creditors Not Applicable
in a class (Three names for each class)
14, (@) Relevant Forms and (a) Weblink:

(b) Details of authorized representatives
are available at:

https://ibbi.gov.in/en/home/downloads
(b) Physical Address: Same as at point no.
09

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the VVadera Tradelink Private
Limited on 19" January 2024.

The creditors of Vadera Tradelink Private Limited are hereby called upon to submit their
claims with proof on or before 02 Febuary2024 to the interim resolution professional at the
address mentioned against entry No. 10.



mailto:rishabhlodha57@gmail.com
mailto:cirp.vadera@gmail.com
https://ibbi.gov.in/en/home/downloads

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

RISHABH CHAND LODHA

Interim Resolution Professional

Vadera Tradelink Private Limited

Regn. No: IBBI/IPA-001/1P/P-01075/2017-2018/11766
AFA Valid upto: 30.10.2024

Date — 21.01.2024
Place - Bhilwara
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ety il Canara Bank, Circle Office No. 1, IR U LT N4 {43
Orbit Mall, Ajmer Road, Jaipur- 302006, PREMISES
Ph. 0141-2222909, www.canarabank.com IS UL IA0T 3,1
Offers are invited under TWO-BID SYSTEM from the owners of commercial space
Preferably in the Ground Floor as per banks's requirement with required Power load,

for Bank Branch/Office at following Locations.

1 B

Name of Palce Locality Carpet Area (Sq.ft)
Hanumangarh Shubhash Chowk and Nearby Area| Approx 2000 Sqft.
Sikar District court and Nearby area Approx 2200 Sqft.

Applicants are requested to submit Technical & Financial Bid in two Separate sealed
cover envelops to the office of undersigned by05.02..2024 upto 3:00 PM along with
copies of site plan, property documents, building photos, commercial permission letter
etc. The offer documents can be downloaded from our website www.canarabank.com
or can be obtained from nearby branches of canara bank. The bank reserves the right
to reject any/all offers without assigning any reasons. Further modification to this shall
be placed in the website of Bank only.

Asst. General Manager

Date: 21.01.2024
ErE Regional Stressed Asset Recovery Branch: Baroda Bhawan

3 B o Earodda lind floor, 13 Airport Plaza, Durgapura, Tonk Road, Jaipur-302018

. = Phone: 0141-2727166, Email: armjai@bankofbaroda.com

o
POSSESSION NOTICE (For Inmovable property/ies)

(As per Appendix IV read with rule 8 (1) of the security interest (Enforcement) Rules,2002
Whereas, The undersigned being the authorized officer of the Bank of Baroda under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (54 of 2002) and in exercise of powers conferred under section 13(12) read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice Dated 03.12.2022
Calling upon the borrower Mr. Brijesh Kumar Agarwal S/o Ramavtar Agarwal (Borrower) and
Mrs. Reshu Agarwal W/o Mr. Brijesh Kumar Agarwal (Guarantor) to repay the amount
mentioned in the notice being Rs. 35.94 Lakhs/- (Rupees Thirty Five Lacs and Ninty Four
Thousand Only) as on 02.12.2022 (inclusive of Interest upto 10.07.2022) plus unapplied
interest plus unserviced Interest and other applicable charges together with further interest
thereon at the contractual rate plus costs, charges and expenses till date of payment within 60
days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him/her under sub section (4) of the section 13 of the
Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this the 16th Day of
January of the year 2024.

The Borrower/Guarantors/Mortgagors in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charge of the
Bank of Baroda for an amount Rs.43,52,392.02 (Rupees Forty Three Lacs Fifty Two Thousand
Three Hundred Ninty Two and Two Paisa Only) as on 31.12.2023 plus unapplied interest and
other applicable charges/expenses interest w.e.f. 01.01.2024 andfuture interest thereon at the
contractual rate plus costs, charges and expenses till date of payment.

The Borrowers attention is invited to provision of sub section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

Description of the Inmovable Property
All that part and parcel of the of Flat No 306, “Wing-C” 3rd Floor, “Shivraj Residency” Omaxe
City, Ajmer Road, Jaipur admeasuring 1765 Sq. ft. (Pratap Singh Meena)
Date : 16.01.2024 Place: Jaipur Chief Manager & Authorised officer
% L lind floor, 13 Airport Plaza, Durgapura, Tonk Road, Jaipur-302018
Bankeof Baradal ™ Phone: 0141-2727166, Email: armjai@bankofbaroda.com

POSSESSION NOTICE (For Inmovable property/ies)

(As per Appendix IV read with rule 8 (1) of the security interest (Enforcement) Rules,2002
Whereas, The undersigned being the authorized officer of the Bank of Baroda under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (54 of 2002) and in exercise of powers conferred under section 13(12) read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice Dated 03.12.2022
Calling upon the borrower Mrs. Reshu Agarwal W/o Mr. Brijesh Kumar Agarwal (Borrower) and
Mr. Brijesh Kumar Agarwal S/o F Agarwal (G ) to repay the amount mentioned
in the notice being Rs. 32.08 Lakhs/- (Rupees Thirty Two Lacs and Eight Thousand Only) as on
03.12.2022 (inclusive of Interest upto 10.07.2022) plus unapplied interest plus unserviced
Interest and other applicable charges together with further interest thereon at the contractual rate
plus costs, charges and expenses till date of payment within 60 days from the date of receipt of the
said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him/her under sub section (4) of the section 13 of the
Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this the 16th Day of
January of the year 2024.

The Borrower/Guarantors/Mortgagors in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charge of the
Bank of Baroda for an amount Rs.38,86,664.24 (Rupees Thirty Eight Lacs Eighty Six Thousand
Six Hundred Sixty Four and Twenty Four Paisa Only) as on 31.12.2023 plus unapplied interest
and other applicable charges/expenses interest w.e.f. 01.01.2024 and future interest thereon at
the contractual rate plus costs, charges and expenses till date of payment.

The Borrowers attention is invited to provision of sub section (8) of section 13 of the Act, in

respect of time available, to redeem the secured assets.
Description of the Inmovable Property
All that part and parcel of the of Flat No 305, “Wing-C” ,3rd Floor, “Shivraj Residency” Omaxe
City, Ajmer Road, Jaipur admeasuring 1765 Sg. ft. (Pratap Singh Meena)

Date : 16.01.2024 Place: Jaipur Chief Manager & Authorised officer

Regional Stressed Asset Recovery Branch: Baroda Bhawan

Axis Bank Limited, Shanti Tower,3rd Floor, HawaSadak, Civil Lines,Jaipur - 302006
Registered OfficeAxis Bank Limited, Trishul, OppSamartheswar Temple,
Law Garden, Ellisbridge, Ahmedabad — 380006

" AXIS BANK
AUCTION NOTICE

As per the order dated 08-01-2024 passed by the Ld. ACMM, MeenakshiTiwadiDistrict Court,
Jaipur-1,in case tilted Axis Bank Ltd. Vs. Suresh Nagaar below mentioned company is entitled
tosellthe vehicles

§ VISAKHAPATNAM NETROPOLITAN REGION DEVELOPMENT AUTHORITY

“g"-Procurement Request For Proposal (RFP) Notice
VMRDA, Visakhapatmam invites Bids an "e” Procurement Platfom for the foliowing
works 20/2023-24/050(Projects /CE/SE-IVEE-RUVMRDA DE.20.01.2024 (27 Call)
DEVELOFMENT & OPERATION OF ADVEWNTUROUS SPORTS/ACTIVITIES AT

That the above said vehicle is presently parked at SHRIRAM AUTOMALL INDIA LIMITED,
BEHIND PINK PEARL, VILLAGE NARSINGHPURA, TEHSIL SANGANER, AJMER ROAD. A public
auction for the same shall be held on 29-01-2024 at 10 AM at SHRIRAM AUTOMALL INDIA
LIMITED, BEHIND PINK PEARL, VILLAGE NARSINGHPURA, TEHSIL SANGANER, AJMER ROAD.
Interested buyer may inspect the vehicles at the location mentioned above on 24-01-2024
between 10 Am to 4 PM and can contact Mr. Shankar Singh —9214309373& Mr. Karunesh —
7742866000.

Axis Bank Limited, Shanti Tower, 3rd Floor,HawaSadak,Civil Lines,Jaipur — 302006

BRANCH- DHOLPUR COLLECTORATE

SYMBOLIC POSSESSION NOTICE (For Inmovable property)
[Appendix IV under the Act-rule-8(1)
Whereas, The undersigned being the Authorized officer of the PUNJAB NATIONAL BANK under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act 2002 and in exercise of powers conferred under section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated 04.10.2023, calling
upon the borrower Mr. Brajesh Kumar Singh Sikarwar S/o Sahab Singh Sikarwar and Co-
Borrower Mrs. Sharda Singh Sikarwar W/o Brajesh Kumar Singh Sikarwar R/0 Plot No.45, and
44a hundawalpuram Colony, Ondela Road, Dholpur-328001 to repay the amount mentioned in
the notice Rs. 9,45,816.06 (Rs. Nine Lacs Forty Five Thousand Eight Hundred Sixteen and Six
paisa Only) as on 30.09.2023 with further interest and other charges within 60 days from the date
of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken symbolic possession of the property described
herein below in exercise of powers conferred on him/her under Section 13(4) of the said Act read
with Rule 8 of the said rule on this 16th day of January of the year 2024.
The borrower in particular and the public in general are hereby cautioned not to deal with the
below mentioned property and any dealings with the property will be subject to the charge of the
PUNJAB NATIONAL BANK, DHOLPUR COLLECTORATE Branch for an amount Rs.9,57,626.06
(Rs. Nine Lacs Fifty Seven Thousand Six Hundred Twenty Six and Six Paisa only) as on
05.01.2024 and further interest and other charges. The borrower’s attention is invited to
provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the
secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY
Residential Plot No. 45 & 44A Hundwalpuram Colony, Ondela Road, Dholpur-328001, in the
name of Sharda Singh Sikarwar. Admeasuring: 900 Sq.feet. Boundaries are following: East:
Plot No.44, West: Plot no.45 Part, North: Rasta, South: Plot No. 50 & 49. Chief Manager

Date: 16.01.2024 Place: Dholpur (Authorized Officer) Punjab National Bank

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, itis not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

b AAFE TN

it AAVAS FINANCIERS LIMITED

(Formerly known as Au HOUSING FINANCE LIMITED) (CIN:L65922RJ2011PLC0O34297)
Regd. & Corp. Office: 201-202, 2nd Floor, South End Square, Mansarovar Industrial Area, Jaipur. 302020

|- B
PREMISES REQUIRED

Central Bank of India desires to acquire on long
lease, commercially approved office premises

POSSESSION NOTICE

Whereas, The undersigned being the Authorised Officer of AAVAS FINANCIERS LIMITED (Formerly known as "AU HOUSING
FINANCE LIMITED”) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of powers conferred upon me under section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules
2002, issued a Demand Notice calling upon the borrowers mentioned herein below to repay the amount mentioned in the respective notice
within 60 days from the date of receipt of the said notice. The borrowers having failed to repay the amount, undersigned has taken possession
of the properties described herein below in exercise of powers conferred on me under Section 13(4) of the said Act read with Rule 9 of the said
rulesonthe dates mentioned as below.

The borrower andGuarantor in particular and the public in general is hereby cautioned not to deal with the properties
and any dealings with the property will be subject to the charge of the AAVAS FINANCIERS LIMITED (Formerly known
as AU HOUSING FINANCE LIMITED”) for an amount mentioned as below and further interest thereon.

Date & Amount
of Demand Notice

Date & Type

Description of Property of Possession

Name of the Borrower

NEPAL KUMAR JI, Mrs. MANGLI 26 Nov 21 PLOT NO A-95, KHASRA NO 635, Physical

DEVI,Mr. MAHINDER KUMAR,Mr. 32943835/- & GANGABISHAN, BEHROR, DIST ALWAR, Possession
RAJENDER KUMAR %918376/- RAJASTHAN Admeasuring 306.72 Sq. Mtrs Taken on
Guarantor : Mr. RAGHUBIR SINGH 25 Nov 21 19 Jan 24

(A/c No.) LNKTP03719-200107962 &
LNKTP05419-200111909

Place : Jaipur Date: 21-01-2024 Authorised Officer Aavas Financiers Limited

Recovery Cell, Circle SASTRA Centre, PNB Circle Office 9A Industrial area near DIC Kota Rajasthan.
Branch Office: Kota IE, E Mail: bo8268@pnb.co.in Moh: 6378860602

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E Auction Sale Notice for Sale of Inmovable Assets under the *Securtisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002, read with proviso to Rule 8(6) & 9(1) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s)and Guarantor (s) that the below described immovable
properties mortgaged/charged to the Secured Creditor, the constructive /Physical/symbolic Possession of which has been taken by the
Authorised Officer of Punjab National Bank Secured Creditor, will be sold on "As is where is", As is what is", and "Whatever there is" on the date as
mentioned in the table herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) and Guarantor
(s). The Reserve price and the earnest money deposit will be as mentioned in the below against the respective properties.

SCHEDULE OF THE SECURED ASSETS
A) Dt. Of Demand Notice u/s

A) Reserve Price

T Details of
Name of the Branch Description of the 13(2) of SARFESIACT 2002 |  (Rs.inamt) | Date/Time |  the
Lo Name of the Account " |mm°V%*7|8Pf°PEﬂ’:‘95 B) Outstanding Amount as on_|B) EMD of |encumbran
ot ortgaged/ Owner's Name [C) Possession Date uls 13(4) of | C) Bid Increase -Aucti ces known
No.| Name & Addresses (mortgagers of SARFESI ACT 2002 ) ot E-Auction | 5%, the
of the Borrower/ A D) Nature of P i oI tion dat d
roperty(ies)) ) Nature of o ) Ins| ate secure
Guarantors Account p Physical & time creditors
1. | Rawat Bhatta Road (089510) All Part & Parcel of Residential| 20-09-2023 Rs 3465000/- 13-02-2024 Not
- Flat No. 1104, 11th roor_PukhraJ Rs 4720674.36 as on 14-12- |Rs. 346500- From Known
Shambhu Singh & Aura, Bajarang Nagar main Road, | 2023 with further interest w.e.f
Smt Seema Singh Gram -Rampura Tehsil- Ladpural 01.12,2023 & until |Rs: 10000 12,00 PM
Kota Raj standing in the name of| payment 10-02-2024 t
Add- H. No.875, Near New|Mr. Shambhu Singh S/o Phool 0
Transport Nagar, Subhas, ggga;g SSiHI%hBBUigi dupNAr;za 11-12-2023 ;;o[;: :’Tv.loo PMto| 04.00 PM
: ; -6 5. Ft. Bounded:- North:-| - gympolic Possession -
NagarYojnaKotaRajasthan. | £zt "No- 1105, East- Corridor,|
South:- House No. 1103, West:-
SetBack (Open Space)

having carpet area of 83.61 to 120.77 sq. mt (900
to 1300 sg. ft) in Neem Ka Thana, Dist Sikar,
Rajasthan which is ready for immediate
possession. The property will be on the ground
floor with adequate parking space for their Neem
Ka Thana Branch. No Brokers or intermediaries
please. Priority will be accorded to Government/
Semi Govt bodies or Public Sector Undertakings.

Bank Customer Name S— Qlehldes Details - KAILASAGIRI, VISAKHAPATHAM.
Amit Kumar vehicle model type SCORPIO bearing registration number HR26ET5396 _ A P alaas (]
Engine No. XMIMA4M18204 Chasis No. - MA1TA2XM2N2A13558 Last date: 30.01.2024, 3.30pm, For further delails pleasa log on lo
Amit Kumar vehicle model type SCORPIO bearing registration number HR26ET9857 W Apaprocurement.gov.in
Engine No. XMN4B18753and Chasis No. - MAITA2XM2N2B28719 Sd/- METROPOLITAN COMMISSIONER, YMRDA
Rekha Devi vehicle model type SCORPIO bearing registration number HR26EU0520
Engine No. XMM4M18200 and Chasis No. - MA1TA2XM2N2A13559
Anju Singh vehicle model type FORTUNER bearing registration number RJ14UN1515
Engine No. 1GDA674752 and Chasis No. - MBJBA3FS8008355290822 PUBLIC NOTICE

This is to inform public in general that Kotak Mahindra Bank Ltd has organized an auction
in below mention respect of vehicles
Asset Make &| Registration |YOM | Minimum
Model No. Reserve Price
BLAZO25T-Mah |RJ30GA8175/2019| 10,61,529.00 1st Floor, Trimurthi Heights,
BLAZO25T-Mah [RJ30GA8172[2019| 11,79,477 8-C Madhuban,Bank Street Udaipur-
BHAWANI SINGH BHATI/MUKESH SHARMA

Kotak Mahindra Bank Ltd. Contact / 9549847007/9828165330 EMAIL — bhawanisingh.bhati@kotak.com
UNDER HYPOTHECATION WITH M/S KOTAK MAHINDRA BANK IS UNDER SALE IN ITS “AS IS WHERE IS|
CONDITION".INTERESTED PARTIES CAN GIVE THEIR QUOTATIONS (ONLINE/OFFLINE) WITHIN 15 DAYS FROM
THIS PAPER PUBLICATION i.e. ON OR BEFORE 03.2.2024 (Please note that closing Auction date would not be a
Weekly off / Holiday).

KOTAK MAHINDRA BANK LTD.,

@ KERALA WATER AUTHORITY CRCTEEITTTS

Tender No: Re-E-Tender No 272/2023-24/SE/PHC/CHN
AMRUT 2.0-Construction of 5 MLD STP and Allied Comopnents-5 MLD STP
- Sewer network and allied components in Marine Drive zone-Sewerage Work.
EMD: Rs. 5,00,000/- Tender fee: Rs. 19518/- Last Date for submitting
Tender: 02-02-2024 03:00:pm Phone: 0484-2360645 Website:
www.kwa.kerala.gov.in, www.etenders.kerala.gov.in
Superintending Engineer
PH Circle
Kochi

KWA-JB-GL-6-2140-2023-24

.= THE NAGPUR DISTRICT CENTRAL
=0 = CO-OPERATIVE BANK LTD, NAGPUR.

Head Office : Ruikar Road, Gandhisagar, Nagpur- 440 018.
E-mail ID : nagpurdcc.bank@gmail.com

website www.nagpurdccbank.com Fax No. (0712) 2722897,
Ph.No. 2729273, 2729309, 2722460, 2723128

E-TENDER NOTICE

E-Tender Notice for sale of Commercial Complex known as
"Mahal Sankul" (Land & Building) owned by the NDCC Bank
situated at Market Place on Tilak Road, Near Gandhi Gate,
Mahal, Nagpur in Nagpur Municipal Corporation area, Ward No. 34,
bearing N.M.C. House No. 25, 7 Floor constructed on land
admeasuring 31486 Sq.Ft. and total built-up area 65785
Sq.Ft. is floated on website https://mahatenders.gov.in

Last date of Tender submission is 21.02.2024 at 5.00 p.m.
Interested persons may take note & visit the above mentioned

site for further details. S. M. Kudmulwar

Nagpur Chief Executive Officer
Date : 18/01/2024 The Nagpur Dist. Central Co-op. Bank Ltd. Nagpur.

)
e, A

Tam S

CHHATRAPATI SAMBHAJINAGAR
MUNICIPAL CORPORATION

Town Hall, Near Post Office, Chh. Sambhajinagar
Phone: 0240-2333536 to 40,
www.chh.sambhajinagarmahapalika.org, botslum@gmail.com

No./CSMC/2024/58 Date :- 18/01/2024

Expression Of Interest (EOI)
lind Call (Second Call)

E Tender Notice No. 2023_AMCA_971328_2 for FY 2023-24

Municipal Commissioner of "Chhatrapati Sambhajinagar Municipal
Corporation" (CSMC) invites Expression of Interest (EOI) for selection of
bidder to undertake development of a project under BOT to development of
CTS No. 13917 Mechanical Multilevel Car Parking at Paithan gate having
admeasuring area 1100 Sq.mtrs as per UDCPR, applicable norms and on the
basis of sanctioned plans.

Details Such as bid document last date of submission, date of Pre bid
conference etc. will be available from 19/01/2024 from 17.00 hrs. on following

Kindly Download the formats/term and conditions
from the website www.centralbankofindia.co.in.
or collect the same from our Regional Office, First
Floor, Anand Bhawan S.C. Road Jaipur Last date
for submission of offer is 31.01.2024 up to 5:00

e-tender portal. https://www.mahatenders.gov.in
Allinterested bidders may apply online through this portal

Sd/-

Municipal Corporation, CSMC

Municipal Commissioner & Administrator

Piramal

Finance

PM. Bid documents received after due date and
time will not be considered. Central Bank of India
Date: 20.01.2024 Regional Office Jaipur
f PIRAMAL CAPITAL & HOUSING FINANCE LTD )
E [K: (Formerly Known as Dewan Housing Finance Corporation Ltd.)
CIN: L65910MH1984PLC032639
Registered Office: Unit No.-601, 6th Floor,Piramal Amiti Building, Piramal Agastya
Corporate Park, Kamani Junction, Opp. Fire Station,LBS Marg,Kurla (west),
Mumbai- 400070 —T +91 22 3802 4000
Branch Office: 302/5, 3rd Floor, Jaipur Tower, Opp. AIR, M | Road, Jaipur, Rajasthan- 302001
Contact Person: 1. Punit Bohra- 9413746022, 2. Vikram Singh Rathore- 8005785760, 3.Rohan Sawant- 9833143013
E-Auction Sale Notice-Fresh Sale
Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of Piramal Capital & Housing
Finance Limited (Formerly Known as DHFL) under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 for the recovery of amount due from borrower/s, offers are invited by the undersigned for purchase of
immovable property, as described hereunder, which isin the physical possession, on 'As Is Where Is Basis', 'As Is What Is Basis' and
'Whatever Is There Is Basis', Particulars of which are given below:

Loan Code/ Branch/ Demand Notice Property Address _final Reserve [Earnest Money| Outstanding
Borrower(s)/Co- Date and Amount Price | Deposit (EMD) Amount
Borrower(s)/ Guarantor(s) (10% of RP) | (18-01-2024)
Loan Code No.: Dt: 04-11-2022, Rs.|All The piece and Parcel of the Property Rs. Rs. 1,52,000/-|Rs. 14,67,067/-
15300002594, Udaipur| 12,15,346/-, (Rs. |having an extent :- Plot No. 15 Shyam Savaria | 15,20,000/- | (Rs. One lakh | (Fourteen lakh
(Branch), Mohan Lal [Twelve lakh Fifteen|Complex Kh No. 1391/1, 1392 To 1398 (Fifteen Fifty Two Sixty Seven
(Borrower), Rekha Thousand Three |Rajnagar, Rajsamand Rajasthan:- 313326 lakh Twenty| Thousand [Thousand Sixty
Mali (Co Borrower 1) Hundred Forty Six [Boundaries As:- North:- Plot no. 28 South:- Thousand Only) Seven Only)
Only) Road East:- Plot No. 14 West:- Plot No. 16 Only)

DATE OF E-AUCTION:22-02-2024, FROM 11.00 A.M. TO 2.00 P.M (WITH UNLIMITED EXTENSION OF 5 MINUTES EACH), LAST
DATE OF SUBMISSION OF BID: 21-02-2024, BEFORE 4.00 P.M.
For detailed terms and conditions of the Sale, please refer to the link provided in www.piramalfinance.com/e-Auction.html or
email us on piramal.auction@piramal.com
STATUTORY 30 DAYS SALE NOTICE UNDER SARFAESI ACT TO THE BORROWER/GUARANTOR / MORTGAGOR
The above mentioned Borrower/Guarantor are hereby noticed to pay the sum as mentioned in section 13(2) notice in full with
accrued interest till date before the date of auction, failing which property will be auctioned/sold and balance dues if any will
be recovered with interest and cost from borrower/guarantor.

Date : January 21, 2024
\Place : Rajasthan

Sd/- (Authorised Officer)
Piramal Capital & Housing Finance Limited )

TERMS AND CONDITIONS- The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to
the following further conditions: 1. The properties are being sold on AS IS WHERE IS BASIS and “AS IS WHAT IS BASIS” and “WHATEVER THERE
IS BASIS” 2. The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of the information of the
Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement or omission in this proclamation. 3. The Sale will
be done by the undersigned through e-auction platform provided at the Website https://www.mstcecommerce.com on above mentioned date 4.
For detailed term and conditions of the sale, please refer https://www.ibapi.in, http://www.mstcecommerce.com/ Authorized Officer

Date: 20-01-2024 ( STATUTORY 15 DAYS NOTICE UNDER ] Punjab National Bank
Place: Kota RULE 8(6) OF THE SARFAESI ACT, 2002 Secured Creditor

Branch Office: ICICI Bank Ltd. Regional Office Jsel Building, Malviya Naga)
JLN Marg-Jaipur- 302017

(i
ICICI Bank

Branch Office: ICICI Bank Ltd. Regional Office Jsel Building, Malviya NagzD
JLN Marg-Jaipur- 302017

(7]
ICICI Bank

[See proviso to rule 8(6)]
Notice for sale of immovable assets
E-Auction Sale Notice for Sale of Imnmovable Asset under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest
(Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the

@ AR en gpa 3mes aemdl Aa M. aam
IS0 2Z000-2018 & GMP CERTIFIED ORGAMLZATION

Alwar Zila Dugdh Utpadak Sahakari Sangh Ltd., Alwar (Raj.)
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YES BANK LIMITED
v" YES BAMNI brnch fic: 4hFoor, Avind rawan, Plot o, 307, Sansr Chanda Roa, Chow Havel, Jaipur - Raj. - 302001
Registered Office: Yes Bank House, 0ff Western Express Highway, Santacruz East, Mumbai - 400055
POSSESSION NOTICE FOR IMMOVABLE PROPERTY
Whereas
The undersigned being the Authorized Officer of YES BANK Limited under the Securitization &
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of
2002) and in exercise of the powers conferred under section 13(12) read with Rule 9 of the
Security Interest (Enforcement) Rules 2002, issued a demand notice dated 21-Sept-23 by way
of notice under section 13 (2) of SARFAESI Act, 2002 calling upon (1) Mr. Rakesh Chittora
Reside at- 17 Mahaveer Nagar 2 Maharani Farm Durgapura ,Jaipur — Rajasthan 302018 And
(2) Mrs. Shashi Chittora Reside at 17 Mahaveer Nagar 2 Maharani Farm Durgapura ,Jaipur -
Rajasthan 302018 to repay the amount mentioned in the said notice being INR 57,63,048.93
(RUPEES FIFTY SEVEN LACS SIXTY THREE THOUSAND FOURTY EIGHT AND PAISE NINTY
THREE ONLY) as on 20th-Sept-23 together with further interest and other charges thereon,
within 60 days from the date of receipt of the said notice.
The Borrower and Guarantors having failed to repay the full amount, notice is hereby given to
the Borrower, Mortgagor, Guarantors, and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on him under
Section 13(4) of the said Act read with Rule 8 of the said Rules on 17th th day of January of the
year 2024.
The Borrower, Mortgagor and Guarantors in particular and the public in general is hereby
cautioned not to deal with the said property and any dealings with the said property will be
subject to the charge of YES BANK Limited for balance outstanding amount Rs. 57,63,048.93
(RUPEES FIFTY SEVEN LACS SIXTY THREE THOUSAND FOURTY EIGHT AND PAISE NINTY
THREE ONLY) and interest and costs thereon.
This is to bring to your attention that under Sec.13(8) of SARFAESI Act, where the amount of
dues of the secured creditor together with all costs, charges and expenses incurred by secured
creditor is tendered to the secured creditor at any time before the date of publication of notice
for the public auction/ tender/ private treaty, the secured asset shall not be sold or transferred
and no further steps shall be taken for transfer or sale of that secured asset

DESCRIPTION OF IMMOVABLE PROPERTY

All the piece and parcel of Flat No. G-101 on Ground Floor Shyama Residency Situated at
Plot No. 7 & 8 Purander Ji ka Bagh Moti Doongri Road Jaipur - Rajasthan 302004
Admeasuring Built up 1297.00 Sq. Ft.

For YES BANK Limited
Kartik Sonkhiya
Authorized Officer)

Date: 17 /01 2024 | Place: Jaipur
AU SMALL FINANCE BANK LIMITED
= (A SCHEDULED COMMERCIAL BANK)

Regd. Office :- 19-A, Dhuleswar Garden, Ajmer Road, Jaipur-302001, (CIN : L36911RJ1996PLC011381)
APPENDIX IV [SEE RULE 8(1) POSSESSION NOTICE]

Whereas, The undersigned being the Authorized Officer of the AU Small Finance
Bank Limited (A Scheduled Commercial Bank) under the “Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest [Act, 2002
(54 0f 2002)] and in exercise of Powers conferred under Section 13 (12) read with [rule
3] of the Security Interest (Enforcement) Rules, 2002, issued demand notice dated
11-Nov-22 Calling upon the Borrower Mohan Milk Bhandar Through It'S Proprietor
Mohan Lal (Borrower), Mohan Lal (Co-Borrower), Smt. Nathi Devi (Co-Borrower)
(Loan Account No. - L9001060120912576) to repay the amount mentioned in the notice
being for Rs. 771544/- (Rs. Seven Lac Seventy-One Thousand Five Hundred Forty-Four
Only) within 60 days from the date of receipt of the said notice.

The borrower/ mortgagor having failed to repay the amount, notice is hereby given to
the borrower/ mortgagor and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on
him/her under Sub-section (4) of section 13 of Act read with Rule 8 of the Security
Interest Enforcement Rules, 2002 on this the 18 Day of January of the Year 2024.

The borrower/ co-borrower/ mortgagor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be subject
to the charge of the AU Small Finance Bank Limited (A Scheduled Commercial Bank) foran
amount of for for Rs. 771544/- (Rs. Seven Lac Seventy-One Thousand Five Hundred Forty-
Four Only) ason 10-Nov-22 and interest and expenses thereon until full payment.

The borrower’s attention is invited to provisions of sub section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTIES

All that part and parcel of residential/commercial property Land/ Building/ Structure
and fixtures Property Situated At PATTANO 47, BOOKNO 6, SANKALP NO.03, VILL.-
CHOP, PANCHAYAT SAMITI.- JALSU, TEHSIL -AMER, Dist.- Jaipur, Rajasthan
Admeasuring 77.45 Sqyds Owned by Smt. Nathi Devi

East: MainRoad, West : After Way Comman House & Chouk
North: Self Passion Land, South : WAY

-Sd-
Authorised Officer
Au Small Finance Bank Limited

AU SMALL FINANCE BANK LIMITED

(A SCHEDULED COMMERCIAL BANK)
Regd. Office :- 19-A, Dhuleswar Garden, Ajmer Road, Jaipur-302001, CIN L36911RJ1996PLC011381

APPENDIX IV [SEE RULE 8(I) POSSESSION NOTICE]

Whereas, The undersigned being the AUthorized Officer of the AU Small Finance Bank
Limited (A Scheduled Commercial Bank) under the “Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002” and in exercise of
Powers conferred under Section 13 read with the Security Interest (Enforcement) Rules,
2002, issued demand notice dated 01-November-2023 vide Ref. No.: CB/SAR/13-
2/BB/NOV-2023/01 Loan Account No. 2221223144226989 calling upon the
Borrower/Co Borrowers/Mortgagors/Guarantor M/S. GOYAL SYNTHETICS
THROUGH IT'S PROPRIETOR MRS. PRIYANKA KEYAL (Borrower), MRS.
PRIYANKA KEYAL W/O MR. RAJKUMAR KEYAL (Mortgagor), MR. AKASH
KUMAR KEYAL S/O MR. RAJKUMAR KEYAL (Guarantor) to repay the amount
mentioned in the notices beingis Rs. 1,54,61,909/- (Rupees One Crore Fifty Four Lakh
Sixty One Thousand Nine Hundred Nine Only) as on 31st October 2023 aggregating
total due (which includes principal, interest, penalties and all other charges) with
further interest and charges until payment in full within 60 days from the date of
notice/date of receipt of the said notice.

The borrower/ co-borrower/ mortgagor having failed to repay the amount, notice is
hereby given to the borrower/ co-borrower/ mortgagor and the publicin general that
the undersigned has taken possession of the property described herein below in
exercise of powers conferred on him/her under Section 13(4) of the said Act read
with Rule 8 of the said Rules on this20 day of January of the year 2024.

“The borrower's attention is invited to provisions of sub section (8) of section 13 of
the Act, in respect of time available to redeem the secured assets”

The borrower/Co borrowers/ mortgagors in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of the AU Small Finance Bank Limited for an amount of
Rs.1,58,68,936/- (Rupees One Crore Fifty Eight Lakh Sixty Eight Thousand Nine
Hundred Thirty Six Only) as on 10 Jan 2024 and further interest & expenses thereon
until full payment.

DESCRIPTION OF IMMOVABLE PROPERTIES

All that part and parcel of residential property, Plot No. 83, Situated at Mahaveer

Colony, ArajiNo.4013/1, Revnue Gram Pansal, District- Bhilwara, Rajasthan. Having

Admeasuring 2691 Sq. Feet, Owned by Mrs. Priyanka Keyal.

East: Road West: Plot no. 84, 85

North: Plotno. 82 South: Agriculture land

Date : 20.01.2024 -Sd-

Place : Revnue Gram Pansal, Authorised Officer
District- Bhilwara Au Small Finance Bank Limited

Date :18-Jan-24
Place : Jaipur
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PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS O
VADERA TR E K PRIVATE L ED

The online auction will take place on the website of e-auction agency M/s NexXen Solutions Private
Limited (URL Link-https://disposalhub.com). The Mortgagors/ noticee are given a last chance to pay the
total dues with further interest till February 17, 2024 before 05:00 P.M else these secured assets will be sold
as perabove schedule.

The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer Column
E) at ICICI Bank Ltd. Regional Office Jsel Building, Malviya Nagar JLN Marg-Jaipur 302017 on or before
February 17, 2024 before 05:00 P.M. and thereafter they need to submit their offer through the above
mentioned website only on or before February 17, 2024 before 05:00 P.M along with scan image of Bank
acknowledged DD towards proof of payment of EMD. Kindly note, in case prospective bidder(s) are unable to
submit their offer through the website then signed copy of tender documents may be submitted at ICICI Bank
Ltd. Regional Office JSEL Building, Malviya Nagar JLN Marg-Jaipur 302017 on or before February 17,
2024 before 05:00 P.M. Earnest Money Deposit DD/PO should be from a Nationalised/Scheduled Bank in
favour of “ICICI Bank Limited” payable at Jaipur.

For any further clarifications with regards to inspection, terms and conditions of the e-auction or submission of
tenders, kindly contact ICICI Bank Limited on 9252097970

Please note that Marketing agencies 1. NexXen Solution Private limited 2. Augeo Asset Management Pvt
Ltd 3.Hecta Proptech Pvt. Ltd. have also been engaged for facilitating the sale of this property.

The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons.

For detailed terms and conditions of the sale, please visit www.icicibank.com/n4p4s
Date: January 20, 2024

\Place: Dausa

Authorized Officer
ICICI Bank Limited/

: below described immovable property mortgaged/charged to the Secured Creditor, the Physical Pc ion RELEVANT PARTICULARS
See proviso to rule 8(6 of which has been taken by the Authorised Officer of ICICI Bank Ltd. will be sold on “As is where is”, “As is what 1.TName of Corporate Debtor VADERA TRADELINK PRIVATE LIMITED
£ Auction Sale Nofice for Sale of INotic&;ltJrAsaletof i:mtzvagle a§t§ett§ R o . » is”, and “Whatever there is”, as per the brief particulars given hereunder; 2.| Date of incorporation of Corporate Debor | 28 February 2008
-Auction Sale Notice for Sale of Immovable Asset under the Securitisation and Reconstruction of Financia : R ; - - —
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest ,\?5 Bo"ﬂ?{,"}fe‘,’(fs), se[:;i.t?e"ds :sfstgﬁs) olﬁ‘g}g}.‘ﬂi‘nq S?ﬁ:rge Dﬁ},‘,’:gf‘ _R;t: gf S i/-r\]lét(;lr;rététueréd/e:evgv?sllcgrgjorporate Debloris |RoC - Jaipur
(Enforcement) Rules, 2002. Co-Borrowers/ with known Earnest | Property | E-Auction - —
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the Guarantors/ encumbrances, if any Money |Inspection 4.| Corporate Identity No. / Limited Liabifty | U52190RJ2008PTC026035
below described immovable property mortgaged/charged to the Secured Creditor, the physical pc ion Loan Account No. Deposit Identification No. °_f Corporate Debtor i
of which has been taken by the Authorised Officer of ICICI Bank Ltd. will be sold on “As is where is”, “As is what (A) (B) (C) (D) (E) (F) (G) 5. | Address of the registered office and Regd. Office: H- 238/239, 2nd Phase (Extn.) RICO
is”, and “Whatever there is”, as per the bne.f particulars given hereunder; 1. Vikram Singh Chavhan | Flat No. S-1, Second Floor Rs. Rs. January | February principal office (if any) of CorporaFe Debtor |Industrial Area, Barmer, Rajasthan - 344001
Sr. Name of Details of the Amount Reserve | Date and | Date & (Borrower), Seeta Plot No. 328, Green Park, 20,70,093/-| 15,10, | 30,2024 | 19,2024 6. |Insolvency commencement date in 19th January 2024
No. Borrower(s)/ Secured asset(s) Outstanding | __Price Time of | Time of Kanwar (Co-Borrower), |Benar Road, Jaipur- 303101 ason 000/-. from- from respect of Corporate Debtor
Cg-Borrowers/ with known Eamest | Property | E-Auction " |Built Up Area: 744.025Q. | {252 [T Rs. |11:00 A.M.|11:00 AM 7. Estimated date of losure of insolvency _|17th July 2024
Guarantors/ encumbrances, if any Money |Inspection Loan Alc No. uilt Up Area: 744.02 SQ. 15, 2024. S. V0AM.1 11:00 AM. gl ¥ Y
Loan Account No. Deposit LBJAI00005127164 FT Super Built Up Area: 1,51, to to resolution process
1004.42 000/-. | 02:00 P.M |12:00 Noon 8.|Name and Registration number of the | Rishabh Chand Lodha
(A) (B) (C) (D) (E) (F) (G) TS T FlatNo 502 e Rs Rs Janua Februar *|insolvency professional acting as Interim | Reg. No.:IBBIIPA-001/IP/P-01075/2017-2018/11766
1.| Girraj Prasad Vinod Patta No. 78, Residential Rs. Rs. February | February - | Sangeeta Jain lat No. 3-02, Second Floor |, 5%, 28.90. | 29 209‘/; it Resolution Professional AFA Valid upto: 30.10.2024
: 23,33,512/- | 22,95,000/-| 01,2024 | 19, 2024 (Borrower), Vinay Kumar | Situated At Plot No. C-13 e, ,90, , 19, 2024 ‘ L ‘ pto: 30.10.
Kumar Represented By |Property of Mr Vinod ) ) ¢ b (as on 000/- i ¥ -
P ) Vinod K K A | At (as on R From- From Jain (Co-Borrower), Airport Enclave C Block J from: from 9. |Address & email of the interim resolution | E-5, Basant Vihar, Bhilwara-311001
roprietor Vinod Kumar V'Lljlmar Mganéva : Janualz 229 gOO/— 11:00 AM. | 11:00 AM. Loan A/c No. Gram Tilawala Sanganer, 15an2u082% Rs. |11:00A.M.|11:00 A.M. professional, as registered with the board | Email: rishabhlodha57 @gmail.com
rgarwal e e 16,2024.) | =% to To LBJAIO0005232570 | Jaipur, Rajasthan- 302011. ’ 2,89, o 0 10| Address and e-mail o be used for E-5, BasantVihar, Bhilwara~ 311001
Alc No. 679405600760 |Tehsil Lalsot Distt. . 12:00 N Built Up Area: 1150 Sq.ft 000/~ |02:00 P.M.|12:00 Noon g I d ' : , '
Dausa, Rajasthan 2:00 P-M. 12:00 Noon uit Up Area: a- CROFFGfFiondgane with thle Interim Email: cirp.vadera@gmail.com
s . ; ; ; ; - ; : : esolution Professional
Land Area: 1350 Sq.Ft. The online auction will take place on the website of e-auction agency M/s NexXen Solutions Private T Lasidate forsubmission of Gaims 02nd February 2024

Limited (URL Link-https://disposalhub.com). The Mortgagors/ noticee are given a last chance to pay the
total dues with further interest till February 17, 2024 before 05:00 P.M. else these secured assets will be sold
as per above schedule.

The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer Column
E) at ICICI Bank Ltd. Regional Office Jsel Building, Malviya Nagar JLN Marg-Jaipur 302017 on or before
February 17, 2024 before 05:00 P.M. and thereafter they need to submit their offer through the above
mentioned website only on or before February 17, 2024 before 05:00 P.M. along with scan image of Bank
acknowledged DD towards proof of payment of EMD. Kindly note, in case prospective bidder(s) are unable to
submit their offer through the website then signed copy of tender documents may be submitted at ICICI Bank
Ltd. Regional Office JSEL Building, Malviya Nagar JLN Marg-Jaipur- 302017 on or before February 17,
2024 before 05:00 P.M. Earnest Money Deposit DD/PO should be from a Nationalised/Scheduled Bank in
favour of “ICICI Bank Limited” payable at Jaipur.

For any further clarifications with regards to inspection, terms and conditions of the e-auction or submission of
tenders, kindly contact ICICI Bank Limited on 9252097970

Please note that Marketing agencies 1. NexXen Solution Private limited 2. Augeo Asset Management Pvt
Ltd, 3. Hecta Proptech Pvt. Ltd. have also been engaged for facilitating the sale of this property.

The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons.

For detailed terms and conditions of the sale, please visit www.icicibank.com/n4p4s

Date: January 20, 2024 Authorized Officer

\Place: Jaipur ICICI Bank Limited/

s

.| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional
.| Names of insolvency professionals identified
to actas authorised representative of creditors
inaclass (three names for each class)
|(a) Relevant forms and
(b) Details of authorized representatives
are available at:
Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Vadera Tradelink Private Limited on 19th January 2024.
The creditors of Vadera Tradelink Private Limited are hereby called upon to submit their claims with
proof on or before 02 Febuary2024 to the interim resolution professional at the address mentioned
againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. Al other creditors may
submitthe claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
RISHABH CHAND LODHA

Interim Resolution Professional for Vadera Tradelink Private Limited

Regn. No: IBBI/IPA-001/IP/P-01075/2017-2018/11766

Not Applicable

>

Not Applicable

=

(a) Weblink: https://ibbi.gov.in/en/home/downloads
(b) Physical Address: Same as at point no. 09

Date : 21.01.2024
Place: Bhilwara

Jaipur



